"ACT No. XX 0F'1884.
'P'ASSED IBY ';FHE GOV.ERNOR GENEnAL OF ,IﬁDIA iN CounciL. -

(Recewed the assent of the Govemor General on the 102% October,
: 1884)) -

~An Act to amend the Indian Salt Act, 1882,

WHEREAS it is expedient to-exclude the Province
of Sindh from the operation of those portions of
, the Indian Salt Act,- 1882, which do not extend by x11 of
- their owy operation to the whole of British Indla It
is her reby enacted as follows :—

RelﬁgaI‘Of 1, From such day as the Governor of Bombay in
- words * to

the Province 001111011 by notification in the official Gazette, fixes .
. + 1n thl ‘¢ o LH]
of Sindh S behalf the words ““to the Province of Sindh-”’
e n and the word * Province,” in paragraphs three and
Z’éﬁﬁm 1 of four respectively of section 1 of the Indian Salt Act,

Aot XITot 1882, shall be- repealed
1882,

~




